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COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE, 

KANPUR NAGAR-UTTAR PRADESH ALONG WITH THE SUPPORTING 

AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWTH 

 

1. That the Hon’ble National Green Tribunal has passed an Order dated 

27.05.2025 in the matter of Original Application No. 998/2019 The 

Executive part of the order is as follows- 

 

“…Learned AAG appearing for State of Uttar Pradesh submits that steps 

are being taken for laying down the pipelines for supply of water and for 

providing testing facilities.  
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14. We are of the view that emergent steps are required to be taken to 

remediate the problem being faced by the residents of villages of Kanpur 

Nagar and Fatehpur as noted above. We find that till now the serious efforts 

are lacking and even the provision for adequate minimum supply of water 

has not been made. In our view, authorities should be sensitive to the need 

and the problems of residents of these villages and they should take 

immediate, effective and remedial measures…” 

 

A. Juhi Bamburahia, Rakhi Mandi (Kanpur Nagar) 

 

4. That in order to put that dormant asset to use, the Jal Kal Department 

addressed Letter No. Jalkal/3559/GMS-672/2024-25 dated 22-02-2025 to 

the Superintending Engineer, U.P. Jal Nigam (Urban), requesting him to 

commission the water supply line laid under JNNURM scheme (Supply of 

surface water through Ganga Barrage Water Treatment Plant). 

 

5. That in response, the Superintending Engineer, by Letter No. 533/W-49/12 

dated 07-05-2025, confirmed that the system had been fully activated and 

that treated surface water drawn from the Ganga River was now supply 

twice in a day (130-140 lpcd). A copy of the letter is annexed as    

Annexure 1. 

6. That one narrow lane—running from House No. 127/128-A to House No. 

127/156-A—had never been connected to the main line; accordingly, during 

the week ending 10-05-2025 the Department laid 132 meters of pipe line, 

disinfected it in accordance with the Code, and brought it on stream, thereby 

extending regular supply to about seventy houses. Photographs, pipe-laying 

sketches and the completion certificate are annexed as Annexure 2. 

 

7. That in consequence of these measures Juhi Bamburahia now getting the 

benchmark quantity noted by the Hon’ble Tribunal; daily monitoring for 

Juhi Bamburahia showing delivered water supply & testing residual chlorine 

at site after the pipe line energisation; Annexure 3. 
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B. Railway Colony at Afeem Kothi (Opium Kothi), Rakhi 

Mandi. 

9. ThatAfeem Kothi is a temporary settlement situated wholly on Railway land 

outside the statutory limits of Kanpur Municipal Corporation; it comprises 

roughly 4 000 – 5 000 persons and has neither household taps nor flushing 

sewers. Under the Indian Standard the minimum requirement in such a case 

is 40 lpcd. 

 

10. That as confirmed by the Water Works Department’s note (filed as 

Annexure 4), the Jal Kal Department has voluntarily raised the service level 

well above the minimum and is at present supplying about 105 lpcd to each 

resident. 

 

11. That to achieve this enhanced level, the Department has installed fifteen 

static tanks, each of 5 000 litres capacity, at convenient locations within 

the colony, replacing the earlier figure of ten tanks; to refill them it has 

deployed three tractors hauling five mobile tankers, and each tanker 

completes six to seven trips every day to ensure adequate supply of 

water. In this manner a total of 450 – 525 kilolitres of treated water is 

delivered daily. Detailed tanker schedules and GPS logs are produced as 

Annexure 5. 

 

12. ThatSmt. Gudiya, the elected Councilor for Ward-6 locality, has confirmed 

in writing that the supply now reaches all parts of the settlement in adequate 

quantity and at predictable times; her letter, together with extracts from the 

daily feedback registers maintained by field staff, forms Annexure 6. 

 

13. That to keep the service uninterrupted, the mobile phone numbers of the 

responsible Assistant Engineer and Site Supervisor have been painted in 

bold letters on every tank; residents are thus able to request an immediate 

refill whenever a tank runs low,which is also regularly observed and 
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monitored by the Jal Kal department and photographic proof of this 

arrangement is annexed as Annexure 7. 

 

14. That additional reserve tankers are stationed at the JalKal depot and can be 

dispatched within one hour should the daily demand rise unexpectedly, 

thereby ensuring that additional requirement. 

 

15. That while this tanker arrangement meets present needs, a permanent 

solution has also been planned because this area is under the Railway 

Jurisdiction : hence,  the Executive Engineer, U.P. Jal Nigam (Urban), 

by Letter No. 669/W-49/17 dated 31-05-2025, has requested the Senior 

Divisional Engineer, North Central Railway, Kanpur for permission and 

funds amounting to ₹ 262.67 lakh to lay a dedicated pipeline through 

Railway property; the proposal, cost estimate and alignment drawing are 

annexed as Annexure 8. 

 

16. That all hand-pumps formerly used in the colony have been removed to 

avoid possible contamination; fortnightly tests by the State Public Health 

Laboratory and IIT Kanpur now certify that the distributed water through 

tankers meets every parameter of IS 10500: 2012. The latest laboratory 

reports are annexed as Annexure 9. 

C. Clarification of Issues Raised by the Learned Amicus 

Curiae 

17. That the Learned Amicus had earlier recorded that Juhi Bamburahia was 

receiving only 10 KLD and Afeem Kothi only 50 KLD (roughly 10 lpcd). 

After the actions now detailed, Juhi Bamburahia receives a measured 

pipeline flow of over 140 Lpcd, and Afeem Kothi receives 450 – 525 KLD, 

equal to about 105 lpcd, thereby closing the gap. 
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D. Health surveys, blood sampling and hospital 

facilities. 

 

19. That six health camps were organised in Kanpur Nagar during January and 

March 2025 at Juhi Bamburahia, Rooma TSDF, Jajmau, Panki, Nauraiya 

Kheda and the Tejab-Mill campus, where 553 persons voluntarily provided 

blood samples for a first-level survey of chromium, mercury and fluoride 

exposure. 

 

20. That the same survey covered 29 persons in Kanpur Dehat and 10 persons 

in Fatehpur, making a total of 592 samples across the three districts within 

the time-frame earlier agreed by the State. 

 

21. That for 16 residents of Rakhi Mandi, the cost of detailed chromium and 

mercury tests is being met from the District Red-Cross Fund, as no other 

budget line is presently available for that purpose. 

 

22. That by Letter No. M.C.A./Ka.N./NGT/2025-26/5843 dated 12-06-2025 

the Chief Medical Officer, Kanpur Nagar, has asked the Finance Controller 

(Medical & Health Services), Uttar Pradesh, Lucknow, to release ₹ 2,88,000 

so that about 400 additional residents of Rakhi Mandi can be tested for 

chromium, mercury and lead at Dr Ram Manohar Lohia Institute of Medical 

Sciences, Lucknow, at the notified rate of ₹ 720 per sample. A copy of the 

CMO’s request forms Annexure 10. 

 

23. That the Health Department convened a meeting on 04-03-2025, in which it 

was decided to prepare a timeline for adding heavy metal testing capacity to 

existing government hospitals. The Special Secretary, Health, confirmed that 

such testing is already available in Lucknow and will, in due course, be 

replicated locally. However, until that time, no citizen is being 

inconvenienced for their blood samples or tests, as the samples are directly 

collected from the camps and voluntarily sent to Lucknow for testing. A final 

schedule is awaited. 
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E. Industry list  

24. That Kanpur Nagar district contains 37,952 manufacturing units holding 

Udyam registration. The State was required to supply a complete list of all 

categories of industrial units, authorised or unauthorised, so that possible 

sources of chromium and other pollutants may be traced. At present only the 

total number has been furnished; work on the detailed list is continuing. 

F. STP sludge, soil and water analysis . 

27. That concessionaire M/s KRMPL, Kanpur was directed by Letter No. 

152/W-12/15 dated 13-02-2025 to have sludge from the Jajmau, Bingawan 

and Sajari STPs tested by IIT Kanpur and the TSDF laboratory at Akbarpur, 

Kanpur Dehat. 

 

28. That IIT Kanpur’s report dated 25-02-2025 shows chromium values of 9.57 

mg/g at the 130 / 43 MLD Jajmau STP, 0.28 mg/g at the 42 MLD Sajari 

STP, 0.37 mg/g at the 210 MLD Bingawan STP and 0.40 mg/g at the 30 

MLD Panka STP. All plants except the 130 / 43 MLD unit are within the 

CPCB limit of 5 mg/g. 

 

29. That the excess chromium at the 130 / 43 MLD unit is attributed to illegal 

inflow of untreated tannery effluent. M/s KRMPL has been instructed to 

arrange disposal of the hazardous sludge at the authorised TSDF operated by 

M/s Bharat Oil and Waste Management, Akbarpur. A proposal for funds 

has been sent to the Chief Engineer (Ganga); compliance is expected within 

one month of fund allocation, i.e. by June 2025. 

G. Operation status of existing STPs. 

30. That IIT Kanpur’s test report dated 05-02-2025 records that the 130 MLD 

Jajmau, 42 MLD Sajari and 30 MLD Panka STPs are compliant with 

COD, BOD and TSS norms, while the 43 MLD Jajmau and 210 MLD 

Bingawan STPs are not yet compliant. 
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31. That the 43 MLD Jajmau plant is now running and building biomass; it is 

expected to meet all parameters by the end of June 2025. The 210 MLD 

Bingawan plant is being de-sludged under approval of NMCG (letter 25-07-

2024) and is scheduled to become compliant by the end of July 2025. 

Penalties are being processed against the concessionaire for not meeting KPI 

standards. 

H. Drain action plan for untapped and partially 

tapped drains. 

32. That U.P. Jal Nigam (Rural), Kanpur Nagar, has submitted a drain-

interception plan and has forwarded a proposal to the National Mission for 

Clean Ganga, New Delhi, by Letter No. PR-12012/21/2020-TECH-1 dated 

02-05-2025. Tendering is under way and will be finished within four 

months; the physical work will take eighteen months after award. 

 

J. Permanent monitoring plan for treatment 

facilities. 

33. That the affidavit earlier filed states that UPPCB carries out weekly 

monitoring of the STPs, CETP, CCRU and landfill. Clarification regarding 

accountability in case of sustained violation is being obtained from UPPCB 

headquarters. 

I. Soil and groundwater remediation. 

36. That IITR has proposed a pilot plant for removing hexavalent-chromium 

from groundwater at an estimated cost of ₹ 2.11 crore plus 18 % GST. 

Permanent remediation can start only after all chromium deposits are fully 

identified and removed. 

J. River rejuvenation and flood-plain zoning. 

37. That the Irrigation Department has, in the note filed as Annexure 11, stated 

that on receipt of DEM and supporting data by the National Institute of 
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Hydrology, an interim report on flood-plain zoning of the Pandu river 

will be ready within two months (by November 2025) and the final 

report within two more months (by January 2026). 

K. Multi-specialty medical facility. 

38. That government medical colleges already exist in Kanpur Nagar, Kanpur 

Dehat and Fatehpur; heavy-metal testing is at present available only in 

Lucknow hospitals. A time-line for establishing such testing in the affected 

districts is being framed. 

L. Staffing and technical support in pollution-control 

bodies. 

39. That the Supreme Court, by order dated 08-05-2025 in M.C. Mehta v. Union 

of India, has directed that CPCB vacancies be filled by August 2025 and 

State PCB vacancies by September 2025. UPPCB has initiated action; 

Kanpur circle presently has 1 Regional Officer, 1 Assistant Environmental 

Engineer, 2 Scientific Assistants and 2 Junior Research Fellows in 

position. Recruitment against further vacancies is a continuous process. 

 

40. That diesel-generating sets are in place to secure uninterrupted power for 

STPs, CETP and hospitals. Alternate non-diesel options are under study. 

M. Mercury bye-laws . 

41. That on 05-03-2025 a letter was sent to MoEF&CC and CPCB seeking 

guidance for bye-laws in line with the Minamata Convention. Further action 

will follow once a model draft is received. 

N. Source identification, mapping and bio-survey. 

42. That letters were issued to CPCB and IITR on 27-02-2025 and 03-03-2025 

asking for help in (i) tracing the sources of chromium, mercury, fluoride and 

iron, (ii) mapping all old or new dump sites, (iii) mapping groundwater 

contamination, and (iv) surveying people, cattle and the food chain for bio-
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accumulation. Replies are awaited; a firm time-line will be placed before the 

Hon’ble Tribunal once those agencies respond. 

 

43. That, with utmost respect, it is submitted that the last hearing in the above-

captioned matter was held on 27 May 2025, and the signed order of that 

hearing became available to the parties only upon its upload on 05 June 

2025. In the short interval between the upload date and the present filing, the 

undersigned has prepared and placed this compliance report to the best of 

current information. The deponents, therefore, pray for the gracious leave of 

this Hon’ble Tribunal to submit an additional affidavit, or such further 

status reports as may be required, if the present report is silent on any 

point. 

 

 

THROUGH 

 

 

 
Date: 13.06.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

STANDING COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

        E-mail:advpriyankaswami@gmail.com 
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